FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SURYA MILK PRODUCTS PRIVATE

LIMITED

RELEVANT PARTICULARS

(b) Details of authorized representatives
are available at:

1. Name of corporate debtor Surya Milk Products Private Limited
2. Date of incorporation of corporate debtor 21.03.2014
3. Authority under which corporate debtor is | ROC Delhi |
incorporated / registered
4, Corporate Identity No. / Limited Liability | U15202DL2014PTC266642
Identification No. Of Corporate Debtor
5. Address of the registered office and principal | 1/210, G/F Shop, Subhash Nagar , New
office (if any) of corporate debtor Delhi, Delhi, India - 110027
6. Insolvency commencement date in respect of | 15.07.2026 (Copy of order uploaded on the
corporate debtor website of NCLT on 21.07.2026)
7. Estimated date of closure of insolvency | 17.01.2027
resolution process
8. Name and registration number of the insolvency | Mr. Shamsher Bahadur Singh
professional acting as interim resolution | Registration No: IBBI/IPA-
professional 003/0341/2021-2022/13623
9. Address and e-mail of the interim resolution | 48, Sidhartha Apartment, Behind Inder
professional, as registered with the Board Enclave Rohtak Road, Opposite Jwala Puri
no. 5, New Delhi-110087
Email: shamsher_cs@yahoo.co.in
10. | Address and e-mail to be used for correspondence | Add: D-54, First Floor, Defence Colony,
with the interim resolution professional New Delhi-110024
Email: smppl.cirpl@gmail.com
11. | Last date for submission of claims 04.08.2026
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in a
class (Three names for each class)
14. | (a) Relevant Forms and Weblink:

https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Surya Milk Products Private Limited on 15.07.2026. (Copy of order
uploaded on the website of NCLT on 21.07.2026).

The creditors of Surya Milk Products Private Limited are hereby called upon to submit their claims with proof
on or before04.08.2026 to the resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Resolution Professional : Shamsher Bahadur Singh
Date and Place:24.07.2026 & Delhi
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THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES OMLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY
OUTSIDE INDiA,

Initial public offer of aquity shases on the SME piatform of BSE Limited {"BSE") (the *Stock Exchange”) in compliance with Chapter [X of the Securities and Exchange Board of India
(Iss0e of Capital and Disclosure Reguerements) Regulations, 2013, a5 amended {"SEEI KCDR Regulations™).

{Flease scan this

seeni DHAVAL PACKAGING LIMITED

(Formerly Known as Dhaval Packaging Private Limited)
Corporate ldentity Numbers: U22203GJ2015PLC084963

Registered Office: Plot No. E 411, GIDC, Sanand, Ahmedabad, Gujarat, 382110, India
Telephone No: +91 9898066258, Website: www.dhavalpackaging.com, E-Mail: info@dhavalpackaging.com
Contact Person: Jeet Alkeshkumar Shah, Company Secretary and Compliance Officer

PROMOTERS OF OUR COMPANY: MANISH NANALAL DAGLA, DHAVAL NANALAL DAGLA,

Dhaval

Packaging Limited

SHAH AALAP DIPAK, JIGAR HARIVADAN CONTRACTOR, JIGAR MANUBHAI SHAH

NOTICE TO INVESTORS CORRIGENDUM TO THE RED HERRING PROSPECTUS
AND PRICE BAND DATED JULY 23, 2026 (THE “CORRIGENDUM™)

Our Company was Incorporated on November 02, 2015 as 'Dhaval Packaging Private Limited, a private imited company under the provisions of the Companies
Act, 2013, pursuant to a certificate of incorporation issued by the Assistant Registrar of Companies, Gujarat, at Ahmedabad. Subsequently, our Company was
converted into a public limited company pursuant fo a resolution passed by our Board of Directors in their meeting held on August 14, 2025 and by our
aharehotders in an Anntal General Meeting held on September 08, 2025 and consequently the name of our Company was changed to 'Dhaval Packaging Limited'
and a fresh certificate of incorporation dated October 08, 2025, consequent upon conversion to public company was issued by the Central Processing Centre on
behalf of the jurisdictional Repistrar of Companies. The corporate idenfification number of our Company was U25202GJ2015PLCOB4963. Subsequently, the
Object Clause of the Memorandum of Association of our Company was amended pursuant to a resolution passed by our Board of Directors in their meeting held on
Septermnber 24, 2025, and by our Shareholders in an Extraordinary General Meeting held on October 08, 2025. Consequent to such alteration, a fresh certificate of
incorporation dated October 22, 2025, reflecting the changa in the Object Clause, was issued by the Registrar of Companies, Central Processing Centre, on behalf
of the jurisdictional Registrar of Companies. The Corporate Identification Number (CIN) of our Company has been changed to U22203GJ2015PLCD84963.
INITIAL PUBLIC OFFER OF UPTO 37.48.800 EQUITY SHARES OF FACE VALUE OF < 10/- EACH OF DHAVAL PACKAGING LIMITED (“DPL" ORTHE “COMPANY"
OR THE "ISSUER") FOR CASH AT A PRICE OF ¥ [=]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF 2 [-]/- PER EQUITY SHARE (THE “ISSUE
PRICE") AGGREGATING TO 2 [ =] LAKHS ("THE ISSUE"), OF WHICH 1,88,400 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH FOR CASH AT A PRICEOF 2
[+]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ [+]/- PER EQUITY SHARE AGGREGATING TO ¥ [-] LAKHS WILL BE RESERVED FOR
SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION") AND 1,20,000 EQUITY SHARES OF FACE VALUE OF ¥
10/- EACH FOR CASH AT A PRICE OF ¥ [=]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF = [=]/- PER EQUITY SHARE AGGREGATING TO % [+]
LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE “EMPLOYEE RESERVATION PORTION™). THE ISSUE LESS THE MARKET
MAKER RESERVATION PORTION AND EMPLOYEE RESERVATION PORTION i.e. NET ISSUE OF 34,40, 400 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH AT
A PRICEOF < [=]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF < [=]/- PER EQUITY SHARE AGGREGATING TO ¥ [ =] LAKHS |5 HEREIN AFTER
REFERRED TO AS THE "NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE UPTO 27.29% AND 25.05%, RESPECTIVELY, OF THE POST ISSUE
PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE FACE VALUE OF THE EQUITY SHARES IS T 10/- EACH.

PRICE BAND: T92 TO ¥ 97 PER EQUITY SHARE OF ¥ 10/- EACH. THE FACE VALUE OF THE EQUITY SHARES IS T 10/- EACH AND THE ISSUE PRICE 15 9.20 TO
9.70 TIMES OF THE FACE VALUE AT THE LOWER PRICE BAND AND THE UPPER PRICE BAND RESPECTIVELY. THE PRICE BAND AND THE MINIMUM BID LOT
HAS BEEN DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WAS ADVERTISED IN ALL EDITIONS OF
FINANCIAL EXPRESS (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF JANSATTA (A WIDELY CIRCULATED HINDI
NATIONAL DAILY NEWSPAPER) AND EDITIONS OF GUJARAT PRAVAH DAILY (GUJARATI BEING REGIONAL LANGUAGE OF GUJARAT, WHERE OUR
REGISTERED OFFICE |5 LOCATED) EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ ISSUE OPENING DATE AND WAS
MADE AVAILABLE TO SME PLATFORM OF BSE LIMITED (*BSE SME") FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

STAKEHOLDERS ARE REQUESTED TO TAKE NOTE OF THE FOLLOWING MODIFICATIONS TO THE RHP:
1. Intheseclion titied "Definitions and Abbrevialions - Issue Related Terms", the definition of “Employee Discount® shall be read as follows:

“Employee Discount” means a discount of T 5 on the Issue Price as may be offered by our Company, in consultation with the Book Running Lead Managers
("BRLMs"), to Eligible Employees, which shall be announced at least two Working Days prior to the Bid/issue Opening Date.”

2. Inthe section titled "Definilions and Abbreviations - 1ssue Relaled Terms", the definition of *1ssue Price” shall be read as follows:

“Issue Price” means the final price at which the Equity Shares will be Allotted to ASBA Bidders pursuant 1o the Issue, interms of the Red Herring Prospectus
and the Prospectus. Equity Shares will be Allotied to Anchor Investors atthe Anchor Investor Issue Price interms of the Bed Hernng Prospectus.

The Issue Price will be determined by our Company, in consultation with the BRLMs. on the Pricing Date in accordance with the Book Building Process.

Our Company, in consultation with the BRLMs, may offer a discount of T 5 on the issue Price to Eligible Employees bidding in the Employee Reservation
Partion. Such Employee Discount, if any, shall be announced at least two Warking Days prior to the Bid/|ssue Opening Date.”

J.  Issue Details in Briet
Inthe section titled "Issue Details in Brief", Footnote {5) shall be read as follows;

“Inthe event of under-subscription in the Employee Reservation Portion (if any), the unsubscribed portion shall be available for allocationand Allotment, ona
proportionate basis, to all Eligible Employees who have Bid in excess of € 200,000, subject to the maximum value of Allotment to any Eligible Employee not
exceeding  5,00,000. Any unsubscribed portion remaining thereafter in the Employee Reservation Portion shall be added to the Netlssue.

The Employee Reservation Portion shall constitute up 1o 5% of the post-Issue paid-up Equity Share capital. For further details, see "Issue Structure®
baginning on page 303 of the Red Herring Prospecius

Our Company, In consultation with the BRLMs, may offer a discount of up 1o ¥ 5 on the Issue Price to Eligible Employees bidding in the Employee Reservation
Partion, which shall be announced at least two Warking Days prior to the Bid/lssue Opening Date.”

4. Issue Structure
a) Underthe heading "Minimum Bid Size for QIBs®, the ralevant entry shall be read as:

*Such number of Equity Shares in multiples of [ +] Equity Shares such that the Bid size exceeds T 2,00,000 and is for more than two Lots.”
b) Underthe heading "Maximum Bid Size for Non-Institutional Bidders", the relevant entry shall be read as:

“Buch number of Equity Shares in multiples of [ =] Equity Shares, not exceeding the size of the Net Issue (excluding the QIB Portion), subject to the applicable
limits prescrbed for the Bidder.”

The information above modifies and updates the information (as applicabie) in the RHP The RHP accordingly stands amended to the extent stated hereinabove
and the above changes are to be read in conjunction with the RHF Please note that this Corrigendurn does not reflect any other changes that have occurred
between the date of filing of the RHP and the date of the Cormigendum, and the relevant changes shall be refiected in the Prospectus as and when filed with the RoG,
SEBI and the Stock Excha nge

the Book Bunning Lead Managers, namely, Rarever Fmancral Advisors F'rwata Lsmm:d at www.rareverin. All capﬁallzed terms used in th|s Corrigendum shall,
unless the context otherwise reguires. have the meanings ascribed to them in the RHP

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE
r"||~|'ﬂ|:_|.|'||| A:l'.' L PEEAE i TRANFIFBEREAETYTIS

RAREVER FINANCIAL ADVISORS PRIVATE LIMITED KFIN TECHNOLOGIES LIMITED
SEBI registration number: INMO0OD013217 SEBIRegistration Number: INRO0000022 1
Address: 807, |conic Shyamal, Shyamal Cross Road, 132 Ring | Address: 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastri Road,
Road, Satellite, Manekbag, Ahmedabad, Gujarat, India, 380015 MNav Pada, Kurla (West), Kurla, Mumbai, Mumbai, Maharashtra, India,
Telephone: +91 99981 23745 400070
Emall:ipo.dhavalpack@rarever.in Talaphane: 91 8067152722
Imrestur unevanue Emall ig@rarever.in Ema|I: di}avalnach.lm@kfmtm:h.mm
Contact Person: Richi Shah/ Prerak Thakkar i :
CIN: U70200GJ2023PTC144374 CINR L ZAUIMN2L s PRoAiaRi 2

For DHAVAL PACKAGING LIMITED
On behalf of the Board of Directors

Sd/-
Place: Ahmedabad Jeet Alkeshkumar Shah
Date: July 23, 2026 Company Secretary and Compliance Office

DHAVAL PACKAGING LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and
other considerations, to make an initial public offering of its Equity Shares and has filed the RHP with BoC and the Stock Exchange on July 23, 2026, The BHP is
available on the website BSE at www.bseindia.com, the website of our Company at www.dhavalpackaging.com, and the websites of the Book Running Lead
Managers, namely, Rarever Financial Advisors Private Limited at www rareverin, Any potential investors should note that investment in equity shares invalves a
high degree of risk and for details relating 1o such risk, see 'Risk Factors' on page 22 of the RHP filed with SEBI and the Stock Exchanges, when filed. Potential
Bidders should not rely on the DRHP filed with SEBI and the Stock Exchanges for making any invesiment decision and should instead rely on the RHP for making
investment decision,

This announcement is not an offer of securities for sate in the United States or elsewhera. This announcement has been prepared for publication in India only and is
not for publication or distribution, directly or indirectly, inor into the United States. The Equity Shares have not been, and will not be, registered under the United
States Securities Act of 1933, as amended (the “U.S. Securities Act™) and may not be offered or sold within the United States, except pursuant to an exemption
from, of in a fransaction not subject to, the registration requiremnents of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares
ara only being offered and soid (a) within the Linited States solely to persons who are reasonably believed to be "gualified institutional buyers” (as defined in Rule
f444 under the U.5. Securities Act) In transactions exempt from, or not subject to, the registration requirements of the U.S. Securities Act, and (b) outside the
United States in “offshore transactions” a5 defined in and in refiance on Regulation S under the U.S. Secunties Act and the applicable laws of the jurisdiction where
those offers and sales ocour, There will be no public offering in the United States.

=T | o T I e HIgTel hl Ueh 7aTerd 3 a9 2021 H g2 Bl SORIST o WY A U § | 366 o8 off gt i
&R gt e, Uil ik F U WMol H S 91T Y AR W1 SO % WY e @ied W uRsHi A g o TEget
FACEH & YR HemErHE  HRIE™ S TS g% © | 39 WS Bl GAT i RiEd <5 HE | 9RO 7 Tk TEE 9
WY e gEoraren disg A1 Hdsh b Ureiq P hl HES W A 1| 31freh WY T 319 TR W Sl TS ohi,
<fh TR 39 Sok § i fRed @ = foshid $AR A AfRT ®iE g R e 39 9] 20 A
T 9, TEleE REgER Y Ae R | Hieel & e e e 2021 1 GRS S e ot T
# T # 39 YO # SR 4T @ SE 2021 § S 9 HigTed] B 31T H WY AR TR e & wriesy
3R =i 6| AT M F TRY work geor g AW BN 2021 v | qewh SR F UE B T

I TAT T AT SeXd gU 3TTSie THA H A U SR Tk TR ARSI | e

s PRI 1 Aol GlE | 3T 30 gpdpa gl woq| QO 1 o 3% godl g o A-3E
ﬂﬁmmiﬁumm'w&ﬂ;a T Teh oG $YT R STHAT Al R | fhett | s9ek o] Yferd Rl o &t T
JeT URy e o (srdtg) | T TR o S ST SIRIGE SERST SR WaAW SR SO wH 9 gear i @ R s v
4308, Rty wos, st oz, e | T8 R SEIAd A 9@ o) A swed A swe feman R

T - 1508 | ®14-9/(26)/ 607 IS 98T &1 JIRS o 1 TRY off I8 RS el TR o1 o SR ffE = &1 it
feoms : 24.07,2026 Hed Y GRS R o foh a@ Amen ‘gei9’ @R uR Aue wdied & vas | geen fie @ 40

mnﬂahﬁmqgm goft H & ST | =rEnefer 4 17 o B AW g g frw & S g fie | e 9 9 ek
ao e P w wite @ o S SBUET AT SN 22 S[CE WSl GAE | 3l ShROT Skt Bl whi T | Y 3 39 Wi |
ST g A Pl f) SIS e % SIgAR, el fiw 12 57 2021 iR fis, waam i iR SRS % faems g
3““&',?' b Iﬂnﬁﬁﬁ' a3 gy qeERE TR Y TR A Fhe O, R e <5t RRAT o | areTed 3 forer fifre e
TN UEE N e gy 7.1 ol 915 98 9aT & T | URSE 6 dr el Rh Wqﬁﬁ%ﬁﬁmﬁﬁwqﬁﬁw

qierd & e 300x200 ff, wda . . .
1 Tawy adaed) @ il va SR e 3% ShEl w1 el SHaM % U et i FREmgER geiesT Sqdss S S|

et sl gy PR &

et Mears 25.07.2026 4 % d 3ijm agicr 3TEcs Waiearal @51 Hies feres wssoT1 silf2s
29.07.2026 & wmiEn wroee Bank of Baroda (Ferar= )\ ety
faross S il 'I'f-"-i._-f; fram F o srree W ireETiedin e Ef 1 J' $ }
B\ mfre_ffte e gl (T AR W S A S A A e S e T A e e A 200
= DR AN |3,;.;r1qtsa;mﬁh?muﬁﬁﬂ"m|Eﬂﬁ_mﬂﬁﬂ'ﬂlﬂﬂzﬁf=ﬂ'q3$mﬂrﬁ'ﬂ‘lm13“1 = SR W W R e
73 i), 4308, e am et 3 fafu= v wfe v e ) it § AR af, A wfe % e (oR) R F e e s i o Afon andl
mal ANy @R U e Tﬂ'ﬁ"u*WﬁqaWmﬁﬂﬂ@?ﬂmumeﬂmﬁmmMﬂwwammﬁﬁmﬂqmﬂm%ﬁF
drde fvom fudfer o oftesg| | SRR 3 S A i s S S S e 13(4) 1 FE § % A WE WA w1 W 0 g S
T A Vip— ZA1 FrleTEE SRl = HE S T T Foedl 3E ARy AiE o F S e T w1 & 3 e (8) & vEEE
e et + : gkl \ = aérahar-ﬁqnmmﬁmm%fﬁﬂsmmﬁmﬁtqm%ﬂa&qmﬁlmmﬁhﬁ-mﬁﬁlﬁ:ﬁm;ﬁnﬂmm#
VT (I, EAE H0 AR, AN |y il e O o woh ) siumen w T v 8 . wn w8 fed wen o wE o e e S F iR
. T T SR W W e A T T R i A 6l A w0 T A o w6 i e S e $ e afewien e
i) ffr wos @ W WO _?EHPF?T_I_E"#IW'FW e T m LT - |
T E o
1000.00+18% Woviodio (1000.00 Wl ey e en1 Faavor |=.E}L izw | e T
+180.00=1180.00) # | [T & vl
m R Maw om P W PITET: TRABTETE, ST .
fWEe hitps:ljn.upsde.govin A |- S W E | 1wl F e vm v wve mwiEe wfe A S T 2, e ) § |8 | gsr780.78
g wathn wratan @ g e |29 TEE, DTN | fom s fw, WL A1, SR TR, T99T, WHAT: 218015 79 HE (2028 o 2, St
n wwm &) Pifigy qaen- A (20 T9THOT g i), el ot 79 R @ o o e S A w, e TR | [ |
fwn @ i 25.07.2026 @] oot T | g o) T, ufvsm: ST R U T A F T, TG G 6| e S
29.07.2026 SR 02:00 A| | |5, S 4 T <t : .
Erfrar =rs 4 P 30.07.2026 2 ﬂﬂﬁqﬂﬁiqmﬂmﬁm?ﬁfﬂmﬁ fmﬂsﬂmn’rm Ta AL, A T ﬁﬂFIT
M TIAT, UITAT: 65.08 7 Hidd, Wmmﬁﬂ?mmﬁﬁ?mm?ﬁ?ﬂ?‘ﬁﬂﬁqﬂﬁﬁﬂ
JYWE 12:00 T, Afg @ A WWHWM?MWWW,@mwﬂﬁMW |
Afr 30072026 WawE 0300 | -
2| ferier- 25.07.2026 TATT: ST urfirena stferanrit
tﬁm—l‘! L ] T ;
Hreforieras wiEon sz TavizA R ameae FEee (v |9)
l'l'—.l‘l:..ll " 11'-1|_I+r1-ﬂ ¥ r:a.‘rrrr ﬂ'i"""—l'q'i 'TI.‘I' T AT, :I"Tlf rrrr|‘|‘1'|'
Wiy fegmon wd aive sn dnd ait & e, TrEeoy (offem), e W 4--r-I FTITEE, ST, 400085 .

i Feas visoes wisde s & Soaar & wanond g W i e S s, mnfmjimmm—m—m
= o oy = aﬂﬂmﬁmmﬁmmﬁnmm (EE) & e & aee, we & et

# o i, wof & el Taew famd wEn @ o W WieweE s e
L. | ST ST 6 A T TS IR IR T S e faftrs (oftee ) 98 =i o e i

1.'.‘*’7“:““”'*":""' | 21-03-2014 §—ivemh wh Ry — 20 aTe 2oe6 SreEe zog WOT Y WTH o400 WO
3. ﬂ‘lﬁ‘ﬂ r_ITH T WATE S W A A A 0 B Tt B et (-0 R 1 R e o L O i I O O v 5 8 O s ot Py s L
| e T ik | (ors 2 £ 1 e o e 8 T I (T Tl - i - P |4 - ol | T
4, | WL TEAA A ¢ WEE A W) U15202002014P TC26654 (Fatarimr ) ot qfSFieeT o R ST 9T ST @ W 5 At BRI T B S
O ol i i, T | — i - arererena 2 wfhefa of sy ansfe o ond
5. | e Beere @ dde aeien e 1210 MW, {EW, EM AT, afreab # A A am e S E e Sl ol T T TR O SR
SEIT AT | S | 6 7 I B A - 110027 O Hel tRTR I B i o ol Higde fofEets (Ffimds o) i @ ffeses s
1 = | B = 1D Tn O £ 1B 7 [t = T T T TS b e s A R i e B 1 B - Ted ML - |
6. | FTE T § A A o arow| 15-07-2026 (4 9 A 2107 2025 W G IPIANGAPT KTEE M) DRl T SR, WL YA 0, e el '"?'ﬁa"_rfw_ L
fres | it o 4_“,,., i B ) ETRI RT3 TR, 3025 o TS T W e i v | =en Sl ammrrd g
7. | B AU S owed EH 8| 17.01.2027 & —Aa A1 e A SREH 8, 9 U2 hlips:iibhl basnknod, comisauciion-lbal 99 Sl anze |
o AT &1 fia: 20.08 2026 e ——T——Y
8. | e Frotem Grierrs & v W | A ERHT SRRy T HEEET FT T HH{FH T-'I'HTEL'EI'{W ElE I (o
W A e e A 7| v A, ) ma fE) | (%)
AT 5 j d q g o O EREE siET iEE EEieeR
IBEUPA-QGA DG4 12001 -202 21 3623 §7.23.000 5.72.300 50.000

I 1588-89, A A TWEIE W, B
110006 & O &, W Y, T 8, W R
e R L TR L T R
. . 3 it i

10 ST FETAE QT & R | T 54, 9 o, A S, = R 110024 W#E

g, | WA A A WU | a8, [aed st v oeptm deme e o@ 98,
T W W SR OWR TREN W | e i A9 5 & A, T8 FEi-110087
| A shemsher_csi@yahod.co.in

. i ."h?" sl ki . EAm-smpp G Egrmal co AR g —ATard] Wi & R g o T Wi ne de, R S
11 HTH AEgH CpiE TR 008 2026 o :_..r‘"— Tl FarE2 9, el 110008 W s 2t 51 =ik B ﬁ—ﬂ P
12 wm 21 & TN (60 & WE (4] % meE T T ST S -'1F.Tlﬂﬁ HE ST 9 WEd W (httpsy//baanknot.com,) & ARTE 3
s e % B thighgralyoan A A S | R R R e R R

o Sffoeat, A O A 2 afdm sl werasdien o freen d—Sandl ofvn ganda & afsafe 20 am el mfEn
13 PR T 8 S 2 ot qr & T SEMES doete qET He @) demEE W WYEs R dwAme W g

= f = wT & T g S httpe://baanknet.comy) _ o

% 1N (WEE S 5 R e T P o R T e T e O e = e O s - el e i i e o R
L4 (T e ' | 4= E UG P e I e e e e B R el e O e e e

(w7} atfirpr wEETER W B | hitpsofibbi.govinfenfhome/dewnloads P Y R ST S gE EaE 29 6 '-i_'LJ HEwE E |

T B | & ol ot = asit) @ e (w) O ST o S e atearn adt megn v o R urs
veEregiary e P omer ® B e st off Snepeme Rl dte- 0 A 15,007 22006 (o 0w 21,07 <781 £t uf w itk g1y (T o Ee) # Rt e AresE a g 1
2026 1 TR # T e 5 o) S e B frew e Rl @ S fee % fip TELE |
TR S AT g T ] e 5, T R Y i S (o Rl §—iTefrl Wi SHnd A dieeia 2]
ot fromen Sy it fefert 3 el <t ek o e i s & e ot o 10 F smet aiverfm e - F, F T gE i il B 3 1, e i W 2eT & Wi
0 T starE Pt L AT 04,08 2026 7 ¢ |-|_.-|-.F‘q5r.;:|1:|—..|; LR E f*jl;.r.-,q:.ﬁ- Py o] TR W O TR 8T | O wies areiraren B o w0 e o e & Ay
[T SETaT. 5199 %0 9 e e AT e G R | i ST S e A, T AT T A A A '""'7' | _
1 e e o L R sl et e L el o | v R o e 1 = B e | R A | e 1 o e | B o B | e i E [
ke o, 13 & STyE e vep et sl oo (e A, w1 8 A0 A sl oifain & e 16 3%, 2026 € | ) ) .
T TR o T, 13 P e A e ke B A S AT 2 A T 7. WP A g s b e we ﬂ 4Fie A e, 18 3ER 2006 O T 0600
TR 3 TR AT - A e e T/
HIE T ) W R e T 3 e sy s ) W AT
TR SR T AR S R T AR R T e TRRCHE SRR A S @ R
Frtie s =1: 25,07 2006 2 e s 24 WoE A2 U T HBBLIPA-002/1P-NOO1EL/ 2017.18,/ 10398

RattanIndia

*FPOWER

Rattanindia Power Limited

(CIN : L40102DL2007PLC169082)
Registered Office : A-49, Ground Floor, Road No. 4, Mahipalpur, New Delhi-110037
Phone: 011-46611666 ; Email ID: ir_rpl@rattanindia.com ; Website: www.rattanindiapower.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS

FOR THE QUARTER ENDED JUNE 30, 2026

Rattanindia Power Limited ("the Company”) hereby informs that the Board of Directors of the Company at their meeting
held on July 24, 2026 approved the unaudited financial results (standalone and consolidated) for the Quarter Ended June

30, 2026.
The financial results alongwith the limited review report of Statutory Auditors have been posted on the Company's website

(https://www.rattanindiapower.com/wp-content/uploads/2026/07/RPLRESULTSJUNEZ2026. pdf), and on the Slock
Exchanges website at MNational Stock Exchange of India Limited (https://nsearchives nseindia.com/corporate/
RTNPOWER 24072026144324 RPLRESULTSJUNEZ2026.pdf) & BSE Limited (https://www.bseindia.com/xml-
data/corpfiling/AttachLive/37941911-5d77-4b0e-Bdd7-b6879727e2cB_pdf). The same can be accessed by scanning the
QR code provided below:

For and on behalf of the
Board of Directors of
Rattanindia Power Limited

sd/-

Himanshu Mathur

Scan the QR code  Scan the QR code to view  Scan the QR code to Whole Time Director

to view financial financial results on stock view financial results DIN : 03077198
results on website  exchange website of on stock exchange

of the Company Mational Stock Exchange website of BSE Limited Place: New Delhi

of India Limited Date: July 24, 2026
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